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Reason: 0 R D E R

The petitioner is facing the investigation under Sections 143,

324, 506, 188, 269 and 270 r/w 149 of the Indian Penal Code, 1860.
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The FIR itself is of the year 2021. Now, the petitioner is
apprehending his arrest and approached this Court.

In the facts and circumstances of this case, we are of the
opinion that presently interim protection needs to be granted to
the petitioner. Accordingly, it 1is directed that no coercive
measures be taken against the petitioner subject to his cooperation
in the ongoing investigation. Since there is apprehension raised by
the State that petitioner may abscond, he shall deposit his
passport to the investigating officer within 48 hours from today,
if he has a passport, and he will cooperate fully with the
investigation.

In the meanwhile, the respondent-State shall file a detailed
reply.

List on 21.10.2024.

(CHANDRESH) (RENU BALA GAMBHIR)
COURT MASTER COURT MASTER(NSH)
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